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The provisienal gradation list was published en |
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4,12.,801, It is the case of both the applicants thar
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|

they ar®e mot satlsfied with their placement in the |
provisional '

sald/gradation list, There are ne materials availa-
ble dn record te show that both the prasent applica:

nts reprcsented te the authoritdes, within 30 days,
seeking fr:visifm of thelr placements in the said
provisienal .C;ri‘dati\:?n list, Hewever they filceﬁ a

jeint representation, as it appears frem Annexure-3
dtd.4.9.,03, seeking proper placements of their names
in the gradation list, ‘It is the pmsitivc case of |

Mr.D.K.Pattnaik,Ld.Counsel appearing for the appli«
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cant that the said representation under Aghgxure-3..
8td,4.%.93 has net yet been attended te by tﬁe 3535:
poﬁﬂﬁnts. Mr.R.C.Réth,td.Sfanding Counsel fer the'l
Railwaysi®s pointed out‘that the rcprescntétign uh&g
Annexure=-3 dtd.4,.9.03 was itself ¢rossly barred 5Y1%
lhnitation. | : %

Heard. Once a representation is filed t¢ the auté
otities, evenif the same is @ressly barred by lﬁnité
tion, the same should be answered; for that is a
healthy personnel m énag&me'nt .

In the aforessaid premises, thié 0.A, isvdisﬁoscd
ef at the admission stage requiring the Respondents
(especially éhe Res.No.3) te give due censiﬁcnationﬂ
to the grievances of the applicants as raised in
their representation under Annevure-3 dtd.4.%.93 and
¢cive a reply to the applicants espeditiously,

Send copies eof this erder to Ehe Respoqients}almng
with cepggyo £ the/O.Az7and free copies of this erder
be handed over to the Ld.Counsel appearing.for oth

the parties,




